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Present : Hon'ble Mr,Justice A.K.Chatterjee, Vlice-=Chairman

Hon'ble Mr,M.S5.Mukherjee, Administrative Member
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For the respendents: Mr,5.K,Dutta, counsel
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Heard on ¢ 25.,6.97 Order on| ¢ 25,6.97
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A.KoChatterjee, VC

The petitiener yas EDBPM of EDB0 |and he was retired

on 2.5,97 on the basis that his date of birth was| 3,5.32, The petitioner

contends that infact his dgte of birth is 2.42.35| and th-t he shauld

represent gt ion in
|
T, remains pending

L have retired on 2,12.2000, He made an appropriate
this‘regard to the cancerned 9FFicia1 uhiéh hoywev
"till this date, Hearing the bounsel»For both #he arties and on perusal
of the application we cons ider it apprOpriate.tO ispose.of the appli-
cation at this stage with a direction upon the respendents particularly
upon the respondent No.2 to treat the application litself as the repre-
sentation and to dispose it of by passing a speakimg order within 6
weeks From the date of communication of this order |uhich shall be

communicated to the petitioner. The applicgtion is |thus disposed of.
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